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IN THE CENTRAL AT INISTRATIVE TRIBUNMAEL , JAISUE BENDH, SAIPUR,

Oa 240,95 : Dats of ordar 13,7,95
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Purshottam Dass Shaona 3,0 Shird r:olﬁl Zhand Sharma,
Paintzr Carriays and VWagon Departnent, Ajmer, rsaidsnt
of Beth Jamna Dass s Bara, Magra, Ajmer.
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Railway, Churchgatsz, Bomlbay.
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(FER HON'SLE MR, O.P, SHAFCA, MEMBID (ADINISTRATIVE)

In this applicaition u/s 19 of the Adminiztrativs
Trikunzlsz Act, 1935, &hri Purshotitzl Dass Sharmse has
that crdsr datsd I2,5,95 Eransfzrring the agplicant £rom
Ajmzr to Gandhidhan maﬁbe cancslled and the regpondsnts nay
e direcksd to prowots ths zpplicant 22 Painter 3razdz IT at

Ajmzr on thz dste of dlgszusz of promoticon orders,
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Vide repragszntsiicn dated 15,5.9%0 (Annamure 2-2), the applicant

to respondent no, 2, Divieionsl Railway Manager, VWestarn

Rzilwzy, Ajmzr, and had rajusstad him to allos anly lsJitinzte

1y

orl of Painter., He cams oo lnow that &n order datsd 22,585,928

(Arinermare A«l) had been p22s32d transfzrving hidm £rom Ajmer 4o

J
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Gandhidham on proliotion az Painter Grids
has not bean rinicatad to hiw so far,

the policy framazd by ths Railwa"” o oz

Station from whzre he has been promotad,

in the 2322 of some othar snpliyzees, Ths

halkbit of sscbracting andie wairl foom his

r .
< harrassing amploveses and, thazrefors, in o

II, Wut ths order

The applicznt is

appliczcant's 3o i3
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which the applican®t has hzard wothing ss

vzen wads haz not besn msd: & respondent

in this appliczcstion by nams, Therziore, no oojyniscsnes 2an he

Come- tzken of fucsh zllagationd. The 1lzarnzd counssl fHr the applicant

the apglicant woenld liks his reprasentzticon (Annsimars 2-7)
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4, In theze ciroumsianczs of the prasent osze, ws dirsct

- . .

rezpondant no, 2ty tala a Jeciszion on ths

reprzizntation

(Anneture 2-7) on marits, Let 2 eopy of the papsr ook along-

with the copy of this ordzy be fant to respondent no. 2 for

5. Thz 02 ia Jispopesd of aocsorndingly

(FATTAN PRAFZSH)
MELEER(T)

AHQ,

(0 .Y SHARLA)
hbMan(A)




